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( i v )  R e p o r t e d  a t t a c k  o v  d e m o n & t r a -  
i o r s  i n  f r o n t  os P r i m e  M i n i s t e r ’ s  
RESIDENCE

SHKI VASANT SATHE (Akon)
I wish to draw the attention of the 
House to a serious mattei of ’oubhc 
impoitaiice about the biutal attack 
on peaceful demonstrator*? m front of 
the Prime Minister’s residence on 
March 19, 1978

The hon Prime Minister, Shri Mo- 
rarnbhai, is known for his views as 
stated by him as late as on 25th Jurus 
1975, a few hours before his arrest, 
in an interview to the correspondent 
of L’Europeo, an Italian newspaper. 
Shri Desai while giving a graphic dia-
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cription of the plan of the Lok San- 
gharsha Samiti foimed that morning 
undti his Chairmanship of gheraoing 
the lesidence of the then Prime Min- 
istu he s>aid

We want to get rid of hei we 
want to foice her to resign we will 
settle dow,n and demand her ieaig- 
nation shouting day and mght 
E\en if the police anest us, canes 
u4- kill us How manv of us can 
It t-y kill > ’
TVit sami Shu Morarjibhai after 

befoinm*. the Pnmc Mimstei could 
net *oleiate even a peaceful demons- 
tia4iin m front of his house wheie 
there was 110 intention of a gh«’ rao 
or dhaim and he ordered a brumal 
attitl by mounted polio. a lathi 
chaiRe and teai gaswng of peaceful 
dti onstratcis including women and 
prec men

sfnf fa ?  (star) *r*nr ? i

CHRI VASANT SATHE The de- 
m i ti ition was against the personal 
vhtv expressed b\ Shri Moi iriibhai 
alw.i.it unification of Sikkim with 
Irtlia as also about Goa Wt have 
yet to see what his personal vit ws 
wf Id be about Gandhijis Quit India 
Mevrment and his call for Do or Die 
Netaji s 1N A stiuggle about merger 
of States and Hyderabad action of 
Saruai Patel and finally about Kash­
mir and Bangladesh

}f even as Pnme Mimstei lit can- 
net avoid the temptation of airing his 
personal views I think it would be in 
national interest that he should once 
a fain become a man free from any 
offitt so that he can talk freely on dll 
tepjts from Shivambu to Sikkim 

(Interruptions)

ZTfWST STT<B f  PaWI

*  w n  f ,  ftnwr

SHRI KANWAR LAL GUPTA 
(Delhi Sadar) This is absolutely
wrong

(Interruption*)

SHRI SAMAR GUHA (Conttu): 
1 want to make a submission. This is 
a very senous statement which has 
been made by him Sir, you have al­
lowed Mr Sathe to make a very seri­
ous type of statement It involves not 
only the Plime Minister but also

MR SPEAKER It is for the Prime
Minister

SHRI SAMAR GUHA I will make 
<t submission to you

(Interruptions)

MR SPEAKER No, No

SHRI SAMAR GUHA On a pouit 
of order

MR SPBAKER There is no point 
of order

SHRI SAMAR GUHA, He has used 
the. word 'Shivambu* and other words 
and these are not the words to be 
used m the House

( (Interruptions)

SHRI NATHU SINGH rose—

MR. SPBAKER On every subject 
you want to say something It is 
open to the Government to take any 
objection

SHRI KANWAR LAL GUPTA They 
want to hide their own sin

SHRI SAMAR GUHA This is the 
right of the House, this is the right 
of the Members of the House Dero­
gatory and unfactual remarks have 
been made against the Leader of the 
House It is not regarding outside 
personalities and outside agencies

MR SPBAKBR What is your ob­
jection?
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SHRI SAMAR GUHA: My first ob­
jection is that if you allow such kind 
of statements—

MR. SPEAKER: Your point o f order 
is about what?

SHRI SAMAR GUHA: He has used 
the word 4Shivambu\

MR. SPEAKER: What is the mean­
ing of the word?

SHRI SAMAR GUHA: I do not
know.

MR. SPEAKER: Then, how are you 
objecting?

SHRI SAMAR GUHA: This is a 
vulgar word that has been used 
against him and others. These words 
should not have been allowed to be 
uttered here.

(Interruptions)

SHRI VASANT SATHE: He does
not know even the meaning of the 
word. How does he say that it is a 
vulgar word?

(Interruptions)
SHRI SAMAR GUHA: I want to 

draw your attention .. I know how 
vulgarly it is used.

MR. SPEAKER: I do not know the 
meaning. Mr. Guha, unless you tell 
me the meaning, how can I expunge 
it? I will go through the matter.

SHRI SAMAR GUHA: I don’t want 
-to explain it. (Interruptions).

MR, SPEAKER: Is this the way you 
are setting an example to others? 
Please hear me. I will go through 
the matter.

SHRI SAMAR GUHA: You just go 
through the rules.

MR. SPEAKER: And if I find the 
word to be objectionable or vulgar, 
I will expunge it. Beyond that I can­
not tell you, because I do not know

the meaning of the word. I cannot 
tell you anything about it.

SHRI NATHU SINGH rose—

MR. SPEAKER: I am not allowing 
you, because every time I am seeing 
you obstructing the work.

MR. SPEAKER: Please tell me the 
meaning. I have told you I will exa-. 
mine the matter. If the word is vul­
gar or unbecoming, I will expunge it.

SHRI SAMAR GUHA: Only one
sentence and I will conclude. A very 
serious question has been raised 
against the Leader of the House. I 
would request you, Sir, to ask the 
Leader of the House to make a state­
ment, if necessary.

MR. SPEAKER: It is for him to 
make a statement.

SHRI SAMAR GUHA: Otherwise,
this kind of a unilateral statement, 
contrary to facts, will create a mis­
understanding in the country. There­
fore, it is a serious matter. You should 
ask the Prime Minister.

MR. SPEAKER: I suppose you are 
familiar with the rules . It is open 
t0 the Minister concerned or the 
Government to make a reply to state­
ments under rule 977. It is not some­
thing which is precluded. Therefore, 
there is no question of my inviting 
them to do it.

SHRI KANWAR LAL GUPTA: I 
want to raise a point of order. I will 
tell you what is objectionable in it. 
(Interruptions) I have got a copy of 
the statement made by my learned 
friend, Mr. Sathe; and if you see the 
totality of the statement.. .Let me 
read it.

SHRI C. M. STEPHEN (Idukki): 
What is this? Under what rule?

SHRI KANWAR LAL GUPTA: 
The demonstration was against the 
personal views eicpressed b y . . . ( I n ­
terruptions) I will tell you. Sir. 
They do not allow me. The demon-
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stratton was against the personal 
views expressed by Mr Morarjlbhai 
about (Interruptions)

SHRI C M STEPHEN Why 
don’t you allow a discussion on this’

MR SPEAKER In fact, m the 
list, there was «  statement to be 
made by the Home Minister day 
before yesterday The statement was 
not made When some Member 
wants to  make a statement, an oppor­
tunity will always be available to the 
Government to contradict it There 
is no difficulty at all

SHRI KANWAR LAL GUPTA 
The point of order is regarding your 
permission to make a statement 
(Interruptions)

MR SPEAKER There is no point 
of order It is not subject to a point 
of order

SH R I K A N W A R  L A L  G U P T A  
T h ey w ere using stones and lathis

MR SPEAKER It u, upto the 
Minister to say that

SHRI C M STEPHEN Is it a 
point of order’

MR SPFAKER It is not a point 
of order

SHRI KANWAR LAL GUPTA 
He has challenged the bona fides of 
the Prime Mim'tei 11 is highl\ 
objectionable

MR SPEAKER Now the n e x t  
item regarding Hindustan Tractors 
Limited

12.52 hrs

HINDUSTAN TRACTORS LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDERTAKINGS) BILL—Contd

MR SPEAKER Now furthei 
consideration of the following motion

moved by Shn George Fernandes on 
the 21st March, 1978, namely.

“That the Bill to provide for the 
acquisition and transfer of the un­
dertakings of Hindustan Tractors 
Limited, Vishwamitn, Vadodara, 
for the purpose of ensuring the 
continuity of production of goods 
which are vital to meet the needs 
of the geneial public and for mat­
ters connected! therewith or inci­
dental thereto, be taken into 
consideration ”
PROF P G MAVALANKAR 

(Gandhinagar) Mi Speaker Sir, I 
rii>e to support my good triend Mr 
Geoige Fernandes who has movtd 
the Hindustan Tractors Limited (Ac­
quisition and Transfer of Undei tak­
ings) Bill so ably by not only pio- 
scnting a case for nationalization but 
also by giving a very long and con­
vincing factual statement md dctai s 
as to why this particulai m'Msuie Ins 
had to come befoie this Hou'-i I a 11 
not one of those who believe th it 
nationalization lor nationalization -1 
»ke is alw „ood M\ luend th 

Socialist leader will also igtce wit 1 
nit that a doctiinane cippmach to 
souaiism or socialism as doctnnai e 
nualism will be h^mful We mu-»t 

Ih piagmatu (Inti rn/plionO it mu t 
piagmatic and must be ba^-d on the 
H ighest considerations of national in- 
Uicst and good tconomv md good 
fiscal management m the 1 ounti \ 
Theicfoit I do not w int to raise the
question of nationalisation in th s 
debute even though I am also a coi - 
vmced socialist j belong to tho^c 
mdmduals in this country who may 
not belong to a paititular wing of 
the Socialist Party, and yet call 
themselves Socialists because w«. be­
lieve in social justice and in moving 
towards an egalitarian society We 
want to get rid of the large dispati- 
ties of wealth As Harold Laski said 
there m u st be sufficiency foi all be­
fore there is superfluity for some 
So I am convinced of this argument 
and I am glad it was left to Shn 
George Fernandes to pilot this parti­
cular Bill


